
FIR No.10228/2020
PS Alipur
U/s 379/411/34 IPC
State Vs. Gaurav

05.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant through VC

Heard. Perused.

This is an application for grant of interim bail u/s 437 Cr.

PC  for  a  period  of  90  days  filed  on  behalf  of  the

applicant/accused Gaurav.

Ld.Counsel for the applicant/accused submits that he is

in Sonepat as his father is ill and he is driving the vehicle.

Considering  the  inconvenience  and  inability  of  the  Ld.

Counsel  for  the  applicant  for  arguments,  put  up  for

consideration on the application on 07.06.2021. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.06.2021



FIR No.218/2021
PS Model Town
U/s 302/308/365/325/323/341/506/188/269/34/120-B IPC & 
25/54/59 Arms Act.
State Vs. Sushil Kumar 

05.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO Inspector Mangesh through VC
Sh. Pardeep Rana, Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed on behalf of applicant/accused

Sushil Kumar seeking directions to the prison authorities to keep

him in a separate cell in prison. 

Considering the averments made in the applicantion and

keeping in view the facts of the case, let reply to the present

application  be  called  from  the  concerned  Jail  Authorities  for

08.06.2021. 

Copy of  the  this  order  along  with  the  soft  copy of  the

present application be also sent to the concerned Jail Authority. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.06.2021



FIR No.218/2021
PS Model Town
U/s 302/308/365/325/323/341/506/188/269/34/120-B IPC & 
25/54/59 Arms Act.
State Vs. Sushil Kumar 

05.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO Inspector Mangesh through VC
Sh. Pardeep Rana, Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed on behalf of applicant/accused

Sushil  Kumar  seeking  permission  to  be  provided  with

supplements and special food in prison.

Considering the averments made in the applicantion and

keeping in view the facts of the case, let reply to the present

application  be  called  from  the  concerned  Jail  Authorities  for

08.06.2021. 

Copy of  the  this  order  along  with  the  soft  copy of  the

present application be also sent to the concerned Jail Authority. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.06.2021



FIR No.107/2021
PS Alipur
U/s 448/451/380/34 IPC
State Vs.Amit Mann

05.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant
IO ASI Deepak through VC

Heard. Perused. 

This is an application u/s 437 Cr. P.C. filed on behalf of the

applicant/accused Amit Mann for grant of surrender cum regular

bail.

Reply to the present application filed on behalf of the IO.

Same is taken on record. Copy supplied.

Ld. Counsel for the applicant submits that accused is not

available today and prays for sometime for his surrender.

At request, put up for consideration on the application on

08.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.06.2021



FIR No.031404/2017
PS Alipur
U/s 379 IPC
Vehicle no. HR-10 X 7999

05.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no.HR-10 X 7999  moved by the applicant/registered

owner. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical inspection of the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In  case  vehicle  is  insured,  the  applicant  will  also

furnish  an  affidavit  to  the  SHO/IO  in  support  of  the

application  for  release  of  vehicle  that  he  has  not

claimed insurance money from the insurance company



pertaining  to  the  occurrence  of  accident  in  above

mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.06.2021



CC No. 693/2021
Bank of Baroda Vs. Gupta Packaging & Co. & Ors.

05.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed on behalf of applicant/secured

creditor for extension of time /direction to Ld. Court receiver for

taking over possession of the immovable secured assets.

An application is filed by the applicant for the withdrawal of

the present application.

Keeping in view the facts of the case and submissions of

Ld. Counsel for the applicant, present application is dismissed

as withdrawn.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.06.2021



FIR No.0393/2021
PS Alipur
U/s 188 IPC & 184/185 MV Act 

05.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no. DL-9C AL 9300 moved by the applicant/registered

owner Mohit. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical inspection of the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In  case  vehicle  is  insured,  the  applicant  will  also

furnish  an  affidavit  to  the  SHO/IO  in  support  of  the

application  for  release  of  vehicle  that  he  has  not

claimed insurance money from the insurance company



pertaining  to  the  occurrence  of  accident  in  above

mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.06.2021



FIR No.54/2013
PS EOW
U/s 420/467/468/471 IPC
State Vs. Sushma

05.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant
Insp. Shiv Dev Singh along with case file.

Heard. Perused. 

Reply to the present application filed on behalf of the IO

stating that accused was declared PO in the present case and

there is a need of interrogation of the accused.

This is an application u/s 437 Cr. P.C. filed on behalf of the

applicant/accused Sushma for grant of surrender cum regular

bail.

It  is  submitted  by  Ld.  Counsel  for  the  applicant  that

applicant/accused wants to surrender in the present case. 

Present  application  is  also  for  the  grant  of  bail.  Ld.

Counsel  for the applicant submits that he is not pressing the

prayer qua the bail of the applicant/accused in the present case

and  seeks  liberty  to  file  fresh  application  for  the  same.  Ld.

Counsel  only  prays  for  the  surrender  of  the  accused  in  the

present case.



Keeping in view the facts of the case and considering the

submissions, prayer qua the grant of bail is dismissed being not

pressed. However, liberty is given to the applicant/accused to

move fresh application, as per rules.

It is evident that for purpose of surrender before the court

and  interrogation,  physical  appearance  of  the  accused  is

necessary.  However,  court  of  undersigned is  working through

virtual mode, as per directions of Hon'ble High Court and Ld.

Principal District & Sessions Judge. 

At  this  stage,  Ld.  Counsel  for  the  accused  sumits  that

applicant/accused is present in the court for her surrender. 

Considering  the  facts  of  the  case  and  the  peculiar

requirement  for  the  purpose  of  surrender  of  applicant  and

interrogation, if  any the present application is assigned to the

Ld.  Duty MM of  the  day for  disposal,  as  per  law.   Both  the

parties are diercted to appear before Ld. Duty MM at 12.30 PM

today itself for further proceeding. 

Ahlmad  is  directed  to  send  the  file  after  necessary

compliance. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.06.2021


